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Applicants who are Junior Research Assistants

(Tech.) ii! Research &Analysis Wing ^RAW), CaDinet
secretariat impugns respondents orders dated S.ii.93

Unnexur^e A) and seek inclusion in the Technical
Research Cadre and promotion as Research Assistants?

Senioi- Research Assistants and Asst. Research urticer

w.e.ic. the date their allegedly ineligible, overagsd
andunderqualified" juniors were promoted with ditterecce

li, pay and allowances, interest i 81% p. a. and costs.

2. Heard both sides,,

T. An identical prayer was made by applicants

o,A. No. 2327/88 which was disposed or by order

da ted 1,5.92 (Annexure A-i T). Ihe prayer- wae riut

granted and the O.A. was disposed cf- the following
observa tions,



From that end In view, thougn it: may
not be possible to allow any of the rexifetc-
claimed, as such, in the present we
(ilrect the respondents to re-examirve .Jte
rase« of all the applicants, individually,
and see if all or any of them (excepting
those whose services have since ceen
terminated. in whose case. respondents^
action would be subject to the decision ui
the O.A. filed by them in that regard;,,
can be granted any of the reliefs olanneu
by them, in this O.A, Action ofr these
lines will serve the dual pur pose jir
etrsuiiriQ oompliarice of rulirigc oi ~i>c
superior Courts, to provide adequate
promotional avenues during tne service
career, besides bringing about the_ mucu
desiied change in the attitude of the
applicants. to put in their best, ir. tne
jobs entrusted to them.

With the above observations, the u.A.
IS disposed of, witii no order as to c^osts.

\

4. Against that order dated u5.9Z applicants

idled SLP No. 2803/93 in the Hoti ble Stipieme Court

yiiich was dismissed with the following order on i2.2,93.

"Delay Condoned.

Since the rribunal has directed Union of
India to reconsider the whole matter we ar-e
not inclined to interfere with this special
leave petition. At this stage Mi. Parket
withdraws this petition. The special leave
is dismissed,"

5. By impugned order dated 3.12.93 lAnnexure A)

applicant No.1 Shri P.S, Chandel was informed with

reference to his representation dated d.6.93 that the

prayer- for inclusion in the Teclinical Research Cadre



coiiid not be acceded to for the reasons contained itV-The

oi'der, but. respondents were seized or the mat tto

i-oaarding the further promotional avenues I'or jRAs

t 1 0 Cd i i c ; ;

b. A Writ Petition bearing No, 6d7/94 riied by

apDlicant Shri P.S.Chandel 8. Others before tiie Hon ble

Supreme Court under Act. 32 of the Constitution wat

dismissed after preliminary hearing on 7.11.93 (Annexure

A • i 9

7. Meanwhile applicants have not derneci in

tiieir reiroinder, the specific aveiment made oy

responuonts in Para 2 of their reply that relaxation in

age and technical qualifications were given to 5 out of

the 7 cipplicants who wer-e in ser'vice (Applicants No,b &

/ had been dismissed from service earlier • for

appointment- to tire post of Research Assistant. Out or

the 5, applicants No. 2 3 did not appear li; the

Examination held for the said post, which under the

rules Is filled on direct recruitment basis, while

applicant No. 5 who cleared the examiriation was appointed

as Research Assistant vide oi'der dated 9,5.95 ^Annexure

R 1), ^



/ - ^

8. As the same cause of action between the"~€ame

parties has been adjudicated# upon in the previous

litigation referred to above, this 0,A. is squar-ely lilt

by the Principle of Res Judicata,

9. The O.A. is accordingly dismissed. No

costs.

Kuidip Singh) (S.R. Adiue)
jvt 0 ffi b0 r ( j) V1 c © 0 ha i, r tna n
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